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SHRI DIPEN GHOSH: How miich time 
have  they  taken? 

THE VICE-CHAIRMAN fSHRI M. P. 
KAUSHIK): The Congress Party has taken 
33 minutes. 

SHRI DIPEN GHOSH-. Out of one hour, 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK); The total iime allotted lo the 
Congress Party was iiaar about 42 minutes, 
and only two Members were allowed to 
speak. 

SHRI NIRMAL CHATTERJEE:    The 
Minister will reply tomorrow. 

SHRI VASANT SATHE: May I make a 
submission? Let Mr. Dhabe comnlele his 
speech today. I will reply on Monday. 

SHRI NIRMAL CHATTERJEE To-
morrow. 

SHRI VASANT SAIHE; Not tomorrow. 
Tomorrow there is another Bill com'-ing. I 
will reply on Monday. {Interruptions) 

SHRI NIRMAL    CHATTERJEE:    On 
Monday we are going to debate another 
important thing—the Education Policy. For 
your information, for the Muslim women Bill, 
we are devoting (snly one day. For 
educational policy we have decided, toi 
devote two days. That is the kind of 
importance that we attach to tfie education 
polifiy. If you take away some time from that 
day, that will also not be fair. This is f Or 
your consideration. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK):  Let us finish this today. 

SHRI VASANT SATHE: ShaH I not 
reply?   When do you want to hear     me? 

SHRI DIPEN GHOSH:    We want      a    , 
specific reply 

SHRI NIRMAL CHATTERJEE:  I  am 
bringing thi to your noiics implicitly for 
extending the .session nf. the House by ano-
ther day so that everybody can be accom-
modated. 

SHRI DIPEN GHOSH: In any case it has 
to be. The Lok Sabha has' been e.K-tended 
by another day. 

THE VICE-CHAIRMAN {SHRI M. P. 
KAUSHIK): My request is that either we 
complete the Bill today or it will be continued 
on Monday. 

SHRI DIPEN GHOSH: Tomorrow. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): Not tomorrow. It will be done 
on Monday. 

SHRI S. W. DHABE: Then I will speak 
on Monday. 

THE VICE-CHAIRMAN (SHRI M.  P. 
KAUSHIK): All right. 

SHRI VASANT SATHE: Mr." Dhabe, 
you speak today. 

THE VICE-CHAIRJVIAN (SHRI M. P. 
KAUSHIK):  He does not want to speak 
today then. AII right, we will take up the 
Short  Duration  Discussion now. 

SHORT  DURATION  DLSCUSSION RE 
CARDING RECENT     KILLINGS     OF 
IJARUANS    IN     ARWAL    IN    GAYA 

DISTRICT OF BIHAR 

SHRI GURUDAS DAS GUPTA (We->t 
Bengal): Mr. Vice-Chairman, Sir, with a 
heavy heart I raise a discussion on the recent 
mass killings of Harijans in a place which is 
associated with the name of Mahatma Gandhi. 
It is extremely paiiiful to raise such a 
discussion when we are celebrating the 
hundredth year of India's freedom movement. 
Perhaps, Sir, it is quite consistent with the 
tradition of the natioml movement that the 
Members present in the House shall 
unanimously from all sides seek to disown 
and condemn all that happened in Arwal. 

Mr. Vice-Chairman, Sir, it will be better 
and helpful for me to go into the problem if 
you will kindly remove the people standing 
around you while the proceedings of the 
House are going on. That will be quite 
helpful. (Interrup-/ions). But he is your 
colleague, please allow him. 
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Sir, the incident occurred on April 19 in 
Arawal. The incident occurred in the 
compound of Gandhi Library. The incident 
occurred during a meeting that wa? taking 
place where agricultural workers were present. 
The number of agricultural workers were 
around three thousand. What was their offence 
for which the bel-lets were showered on them? 
The offence, according to the editorial in the 
'Times of India' ij that they have sim,ply 
demolished a wall that was erected on a 
disputed land because that land was sought to 
be occupied by an affluent person. Sir, this is 
the grave offence and crime that the landless, 
adivasis of Bihar, North Bihar, had committed. 
Therefore, police came out fnom, Thana with 
automatic weapons and firing was carried out 
and 20 people died, according to the Govern-
ment statistics. But, according to me, my party 
delegation, the delegation of the 1 Communist 
Party of India, that had visited the place, not 
less than 50 people hnve died as a result of the 
incident. Sir, fhey say, the custodians of law 
and order in Bihar say. If there is any law and 
order there, that the demonstrators had turned 
violent and therefore, the police had to fire. 
May I ask what was the sign of demonstration, 
a violent demonstration, of the poor peasants? 
Was any car burnt? Did any man die? Was any 
house put on fire? The only sign of violence 
which the people could see on the very day nnd 
the day ne.\t was that the windscreen of a car 
which u,sed to carry one Government official 
was shattered. Merely for the breaking of the 
windscreen of a police car, twenty lives in 
Bihar had to be sacrificed. I do not know if the 
Home Minister himself is acquainted v/ith the 
development that is taking place in Bihar. 
Therefore, it is only because they demolished a 
wall on a disputed Land soiighrto be taken 
over by a zamindar that the police fired. They 
are being called violent because the windscreen 
of a car was arj^shed. They have been fired 
upon because they have picked up the 
courage—in the compound where a library is 
situated and de-1icn?"d to the memory of 
Mahatmlf Gandhi—to  say that an  affluent     
person 
cannot grab the Ian dwhere they had set up 
their own houses. This is the charge. The 
charge is, why the down-trodden shall 

raise their head? The charge is, why the down-
trodden shall not bend down? The charge is, 
why the downtrodden shall hold a meeting? 
The charge is, v/hy tha down-trodden shall 
demolish a wall? The charge is, why the down-
trodden shall pick up courage and raise their 
voice and speak? That is the whole point, and 
iliey should be dominated; they must be 
dominated and there is no question of Lhcir not 
being subservient to the Tandlords and 
behamidars of Bihar and if they do not do it, 
they shall lose their lives; if they do not do it, 
they will be fired upon; if they do not do it, 
Ihey will be the cause of violence; if they do 
not do it, then they are going to be killed. By 
whom? By the police. My dear gentlemen, the 
disciples of Mahatma Gandhi should 
understand; the torch-bearers of national 
movement should understand; the people who 
are celebrating 100 years of India's freedom 
movement in the Bombay Stadium should 
understand. It is not by holding a big meeting 
th?t you can pay a tribute to Mahatma Gandhi 
when the poor is oppressed. It is only by 
liberating the poor; it is or,!y by throwing off 
their sh;ickles that the memory of Mahatma 
Gandhi can be prepetuated. 

SHRI V. GOPALS.AMY (Tamil Nadu):" 
There is only one Gandhi—Rajiv Gandhi. 

SHRI GURUDAS DAS GUPTA: I am 
not speaking of anyone else, anyone other 
than Mahaima Gandhi. I do not know of any 
other Gandhi who has found a permanent 
place in the Indian history than Mahatma 
Gandhi. I do not believe theire is any other 
Gandhi who has found a place in the Indian 
history other than Mahatma Gandhi. It is for 
the future toi say who else will find his place. 

SHRI RAMANAND YADAV (Bihar): 
Devil is quoting scriptures; Marxist is quoting 
Gandhi ji. 

SHRI GURUDAS DAS GUPTA: I am 
speaking of the tragedy. People should 
understand where the shoe pinches. I expect a 
little bit of higher standards of intellectual 
understanding in the House, including myself, 
as to where the shoe pinches. I do not put a 
slur on anvhoSy but I expect people to 
understand at least Mahatma Gandhi and all 
that he stood for.    People should understand 
him.    Sir, 



[Shri Gurudas Das Gupta] 
I am speaking of the tragedy. The Library 
there was dedicated to the memory of 
Mahatma Gandhi. And th'jre the people are 
killed; people are tortured and butchered. Let 
the Minister take note of it. I call it a Stale 
terrorism. It is not police violence. I lull it 
State terrorism;—liquidation of hundreds and 
thousands of peasants in North Bihar 
tantamounts to State terrorism more or less; 
may be on a miniature scald than what wc see 
in Sri Lanka. Sir, I do not put any particular 
party in the dock. I expect my friends.. . 
(Internipiions) I expect people to be ashamed 
of it. The Indian Parlianient, the elders, as we 
are called, should feel ashamed that such a 
thing is happening in Bihar. We should feel 
ashamed because the Director-General of 
Police of Bihar has issued a statement that he 
is going tw take the help of private armies to 
put down lawlessness. What else is it, if it is 
not State terrorism? This is what is happening 
in Bihar. The real lawlessness is State 
terrorism. 

Thirdly, Sir, there is connivance between 
the Bhoomi Sena and the police. Why this 
connivanice? This connivance is due to the 
fact that the landless are asserting-, their 
rights. Let m© quote, not my party paper not 
C.P.I, or the paper of my brother-party, the 
CPI(M). Let me quote again the 'Times of 
India'. It say 'The primary reason for this 
connivance appears to he their common 
opposition to the efforts of the landless to 
assert their riahts to organise themselve.s 
around the elementary demand for minimum 
wage'. This is what the 'Times of India" says. 
Sir, people are being tortured. People are 
being killed because thev have picked UD 
courace to demand minimum waee. People 
are being tortured because they have picked 
UD couraee to take possession of the land 
which is under the ille.aal Occupation of 
landlords? Sir. what is the. iand situation? Let 
Us all he ashamed. Ninety per cent of the 
potential iciplus land in the country is still in 
the hands of the zamin-dars. Even in regard 'o 
the remaining ten per cent, a large part is 
again in the hands of zamindars because of 
court cases. The zamindari abolition for 
which the patriotic Congress stood for still re-
mains on paper only.    The commitment 

nf the Karachi Congress, the commitment 
of Mahatma Gandhi, the commitment of 
Jawaharlal Nehru that land will be given 
to the tillers is still an uafulfilled dream, 
even after so many years of India's fiec- 
dom. The crime on the part of the land-' 
less in Bihar Ls that they have picked up 
courage to demand minimum wage. They 
have picked up courage to demand land 
for the tillers. They have picked up cou 
rage to demand that land legislation should 
be put into practice. ' 

[The      Vice-Chairman      (Shri      Santosh 
Kumar Sahu)  in the Chair.] 

It is for this crime they are called criminals. 
It IS for this crime they are being; butchered. It 
is for this crime they are being killed. T am 
sorry to say, the police administration in Bihar 
is totally in the hands of landlords, totally 
against the landles.s, totally in connivance 
with the private armies and totally against the 
genuine demands of the common people. This 
is not a partisan question. I beg of my 
colleagues and comrades on either side. Please 
understand. This is not a Communist issue. 
Nor it is a Congress issue. This is a national 
issue. It puts us to shame that every day, 
hundred of people are being butchered. It puts 
the nation to shame that fifty people were kil-
led for holding a meeting. It puts India's 
prestige in the international arena to shame 
bccaus; lawless law is in vogue in Bihar. It is 
a shame for all of us that the Director-General 
of Police of Bihar has said that he will take 
the help of private armies to put an end to 
lawlessness. What about the real lawlessness? 
Is not illegal occupation of land by the 
landlords is lawlessness? Is not the denial of 
minimum wage to agripultural workers 
lawlessness? Is not putting down the genuine 
demand, the genuine movement, of the 
Irndless with a heavy and lawlessness? 
Therefore, Sir, this is a perennial problem 
concerning the whole country. This is not a 
matter of Bihar only. This is a matter 
concerning the whole country. What do we 
see when we look at the countrv as a whole? 
The number of atrocities now being 
committed on the weaker sections is on the 
rise. I will  just quote the figure   
{Interruptions) 
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I am pleading for your case, gentletnent. Let 
me quote, these are the Government statistics. 
EHiring three months only in 1985, 4000 case 
of atrocities on weaker sections had taken 
place in Madhya Pra-. desh. It is the highest 
record. 2000 cases of aXrod'Ks. 
.(Interruptions). Yes, my respected colleagues, 
I am only narrating th:, problem at the nUional 
level, I am only giving a national panorama. It 
is not an isolated question of Bihar alone. 
Dont't you think, dont't you believe that even 
Mrs. Gandhi spoke about the alrocities on the 
Harijans all over? I am not speaking of the 
atrocities in Bihar alone, it is a general feature 
all over India. 

SHRIMATI     , PRATIBHA       SINGH 
(Bihar): What about West Bengal? What 
about  the  atrocities   in  West  Bengal? 

SHRI GURUDAS DAS GUPTA; I can 
tell you with pride, I can tell you that not a 
single case of atrocity has been reported 'n 
West Bengal.     {Interruptions). 

SHRI NIRMAL CHATTERJEE (West 
Bengal); . Can you point out ... 

SHRI GURUDAS DAS GUPTA: 
Comrade, I am capable of defending myself. 
If at all the Government led by Left Front 
has done anything, it has liberated the 
landless and down-trodden people in the 
rural areas of West Bengal. I can tell you 
that the largest am;0unt of land... 
(Interruptions). 

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): Please continue. 

SHRIMATI PRATIBHA SINGH: What 
 hippened i(, Patni in West Ben-.Kal? What 
happened In all thos; areas where poor 
people were killed. (Interruptions), They 
were poor Muslims, they were not bour 
geois.    (Interruptions).  

SHRI NIRMAL     CHATTERJEE:     Do 
you 7iV,ri:.i whether the agricultural labour 
and the peasants in West Beugal are better 
off than the ones      living in Bihar?    Do 
   you  agree with this or not? 

SHRIMATI PRATIBHA SINGH; No, I 
don't I have seen West Bengal also, 

SHRI NIRMAL CHATTERJEE: Tliank 
you, that is what I wanted t© know. 
376 R-S-9.       . V  

SHRI GURUDAS DAS GUPTA; Mr. Vice-
Chairman. I am only astounded at the level of 
ignorance  .  ,   . 

SHRIMATI PRATIBHA SINGH: I am 
also astounded at rhe knowledge and ignor-
ancg of the hon.    Member about Bihar. 

SHRI  GURUDAS DAS  GUPTA;  It is 
the Planning Commission which has stated ... 
(Interruptions). Comrade Dipen Ghosh I am 
quite capable of defending myself The point is, 
according to fhe statistics pf the Planning 
Commission, largest amount of 1/ind has been 
distributed among landless in West Bengal. 
Kerala and Tripura. This is the report of the 
Planning Commission.   (Interruptions). 

SHRI DIPEN GHOSH (West Bengal): Go 
through the books. Thosg books are not 
written by us.     (Interruptions). 

SHRI GURUDAS DAS    GUPTA; We 
are discussing atrocities, not the level of 
development. We are discussing th^ role of 
Bihar police and Bihar administration, we are 
not discussing the question of development. If 
it were the question of development, I would 
have agreed that many more things have to be 
done in West Ben-gil. We have to do many 
mor^ things in West Bengal, After all, India is 
one and West Bengal is part.of India. India 
suffers from hunger and we cannot liberate 
West Bengal from hunger. It is for you to tell 
us whether you want to throw us out, if that is, 
it is a different story. 

My point is, it is the question of State 
terrorism. State administration is involved 
Bihar Government is involved, Bihar police is 
involved. There is a strange connivance 
between the police and the administration of 
Bihar. This lis borne o\it by the report given in 
a bourgeois paper. That is why. Sir, I am 
raising this question with hiavy heart. I expect 
patience and indulgence from all sides. Let us 
together put an end to it, let us together put 
pressure on the Bihar Government. There is a 
newspaper report which says that the Centre is 
not happy with Bihar. If this report is correct, 
why are my friends getting angry? 
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[Shri Gurudas Das Gupta] 

I am concentrating on the Congress Party, 
Neither do I haVg any criticism about the 
Prime Minister, nor do I propose to speak 
anything about the politics in general. Wg are 
discussing a specific socio-economic problem 
associated with thg cnwrgence of an 
independent force in the rural country side—
i.e. the agricultiu'al workers. There is a 
churning among them. You cannot rule them 
the way you are doing. You cannot put them 
down. You cannot shoot them. You cannot 
butcher them. Therefore, this emergence of a 
singular and new social force ,'„ the rural 
India is sought to be prevented by the counter-
Wast of the reactionary forces. Most un-
fortunately, the Government and admini-
stration of Bihar seeks to be a party in putting 
it down. I thought that we shall all unite to 
condemn the ki!lim;s !„ Bihar, that we shall 
all unite to condemn the beha viour o£ the 
policg in Bihar, t'hat we shall all unite t^, 
demand a probe, that Wg shall all unite to say 
"let us put a stop to it". Tf Bihar goes this 
w.iy. if law breaks down, if Government 
cannot function, then T suppose that will bg a 
problem and shame not for the people of 
Bihar but for the. whole country. T expect the 
Minister and other Member of the House who 
rnay have got prematurely agitated because of 
the deliberations that we are goin gto have 
tomorrow, they might be having a rehearsal 
today. If they are having it. I don''t mind it, 
but if they quarrel like this people who are 
carrying on the struggle there will think that 
there are some people; at least in the Indian 
Parliament who do not like plain speaking 
about murder of poor people and State 
terrorism on the toiling masses. 

 

SHRI K. MOHANAN (Kerala): Why are you   
advocating  for  somebody.       it  is  a   . 
cooked up story by the police. 

SHRI V. GOPALSAMY: Cock-and-bull 
story. 

SHRI DIPEN GHOSH: Does your Prin>p 
Minister approve of it? T ask you: does your 
Prime Minister approve of it that the Bihar 
situation is worse than thit cf Punjab? This is 
what you have said just now.    Wh-.w are you  
sayin?? 
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SHRI GURUDAS DAS GUPTA: Who 

is taking law into his own hands... (In-
terruptions) ■. . What is the source of your 
report? 

SHRI DIPEN GHOSH:   You have raisied a 
private army. 

SHRI K. MOHANAN: It is a cooked-up 
story of the police. .(Interruptions)... 

SHRI GURUDAS DAS GUPTA:   He is 
giving   the Bihar police report. .(Interrup- 
■ lions), . 

SHRI GURUDAS DAS GUPTA; Great 
Gandhian! 

 

SHRI GURUDAS DAS GUPTA:   He is 
giving out  a  police  report from  

Bihar.SHRI MOHANAN;    Jallianwala-bagh 
of the Congress regjme 
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SHRI DIPEN GHOSH; Why qu'asi 
why not judicial?. If you stand by that 
statement, agree to the demand for a judi 
cial enquiry- Let the truth come out. 
(Interruptions) '    • 

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): Let us hear his 
views. Please     sit down.     (Interruptions') 

SHRI DIPEN GHO.SH: Let there be a 
Judical enquiry. Let th» people know who is 
correct, he or he. Let there be a judicial 
enquiry. Why are you afraid of having a 
judicial enquiry? 

 

 
This is a statement of a murderer. 

SHRI DIPEN GOSH: Shame. 

 

SHRI  DIPEN     GHOSH:  Whose law? 
Zamindars' .law? Private army'3 law? 

 

SHRI GURUDAS DAS GUPTA: Does 
he condemn the killings? I would like to 
ask him. ^    «. 

SHRI DIPEN GHOSH: That is because of 
the age-old injustice meted out to them. 



THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU). At the beginning 
he has done that. 

SHRI GURUDAS DAS GUPTA;    He 
has not uttered s single   word   about that He 
is a supporter of the killers. 

*SHRI NARAYAN KAR (Tripura): Mr. 
Vice-Chairman, Sir, first of all 1 would like to 
ihank you for the opportuni.y given to me to 
speak on I'ais Short Dui'ation discussion. I also 
thank other Honourable, Members of this 
Hcusg who are well- versed in Parliamentary 
procedures and traditions. 1 shall always get 
guidance from iheni ai7,')ut those things. Their 
guidance will help me as a Memeber of this 
House. I hope, I shall always get guidance from 
t- the experienced Members of this House. 

Sir, on the 19th April, 1986, violent attacks 
were made against Harijans at Arwal village 
of Jahanabad sub-division in Gay i district. 
Already two Speakers have made their 
observations on that cruel incident. 
Immediately after that incident the Bi-h tr 
Government made a statement. In that 
statement they said that the victims of that 
incident became violent an^ gheraoed the 
Police Station. They also tried to kill the the 
Superintendent of Police. In (hat situation the 
Police had to resort to firings and, 
consequently, eleven persons died and nine 
persons were seriously injured. Injured 
persons wer^ admittfed to a hospital but they 
succumbed to their injuries later. So, the 
death toll was twenty in all. 

What was the real cause of that trouble? We 
jTiusi go to the root causg of that trouble. What 
prompted the Police to resort to firings? This 
attack on Harijans should not be considered in 
isolation. Harijans were being tortured 
elsewhere even before this incident took place. 
Nine Harijan families took possession of only 
^-9 katha of waste .land. Th'at land was actually 
a hole having   a depth   of 7-8 feet.   The 
Harijans developed that land and built their 
cortages on it. They had been living there since 
1970. In 1980 the Bihar Government 
announced that Harijans would h> given house 
sites on a priority basis. So, these nine Harijan 
families hoped that they would become 
own^ers of the lands which were   already   in   
their  possession.       But 

they did not know that despite ot die said 
announcement they would be evicted from 
their lands and face bullets. It all happen, ed 
because of the fact that rich people bribed the 
Police Officers and Government Officials to 
evict these unfortunate people from their 
lands. 

Sir, an attempt to evict thsse Harijan 
families Irom their lands was also made in 
December last year. Ij, that attempt Jot-edars 
were involved. Ong of them Was the Chief 
Executive Engineer in the De-ptrtment of 
Minor Irrigation. They bribed the. Police 
OiTiers and Government Offl-cialj and got a 
decree issued in their favour for the eviction 
of these people from their lands. They also 
got all male Harijans arnssteJ. In protest 
against that arrest, Harijan women staged a 
dharna before the Office t'f Sub-divisional 
Magistrate. The Magistrate rele':ised all the 
male Members and instructed thg Revenue 
Department not to transfer I'heir lands to 
other persons. But the instruction of the Sub-
divisional Magistrate was not honoured. 
Thereafter, iittempts to evict thej,. people 
from their lands continued. This year, some 
people be. longing to Rajak Caste, bribed th,. 
Police Officers anj Government Officials and 
got the houses of those Harijans demolished. 
The affected people made repeated appeals to 
the Government for justice. But they could 
not get justice. 

It is wrong to say that Harijans indulged in 
voilent activities. These people have been 
living m a particular place for a long time. 
They made repeated appeals to the 
Government for justice. But when their 
houses were demolished, not a single Police 
Officer, not a- single Government Official, 
not a single M.L.A. and not a single Minister 
visted them fa know their sufferings. So, 
these affected Harijans assembled at Gandhi 
Maidan on the l9th April, 1986 to protest 
against the demolition of their houses In that 
meeting they demanded for house-sites. It is 
our misfortune that such a legitimate demand 
of the Harijans was treoted as a crime. 

I hope, Ruling Parly Members vriU agree 
with me that one of the programmes of the 
20-Point Programme is that people below 

♦English translation    of the    original   speech in Bengali. 
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[Shri Narayan Kar] the poverty line should 
be lifted up. Another programnie is that 
Harijans and landless agricultural labourers 
should be provid-ded with lands. But the cruel 
murders of Harijans on the. 19th April, 1986 
showed us as 'o how the Government of 
Bi'har was implementing the 20-Point 
Programme. That gruesome murder s'nocked 
the entire nation. That incident in Bihar 
should be a lesson for ^U of us. 

Sir, this murder of Harijans in Bihar was a 
pre-planned one. It was reported in the Press 
that the superintendent of Police himself stood 
at the gate and encircled the entire trea like 
walls with the help of police personnel who 
were brought there jn three vans. Those police 
pers-onnel killed the Harijans mercilessly 
under his orders. 

Hon. Members m'ay remember the mass 
murder that took place at Jalianwalabagh. 
That type of murder used to take place during 
British days. British Pohce used to Icill the 
freedom fighters in the manner as Bihar 
Police killed the Harijans who were 
struggling for their house-sites through 
peiaceful means. So, the history of 
Jalianwalabagh was repeated in Bihar Under 
Congress (1) regime. This heinous crime of 
Bihar Police is a disgrace to the nation. It 
must be condemned outright in the House. 

Before this incident took place, the Chief 
Minister of Bihar made a statement that 
atrocities on Harijans in different districts of 
Bihar would be dealt with sternly. On the 
22nd April, 1986, the Commissioner of Police 
there made a statement that t'hey had no 
orders for blank-fire although it was said here 
that two rounds of blank fires were made on 
the assembly at Gandhi M'aidan on the 19th 
April, 1986. He also instructed the Police to 
resort to firings whenever it would be 
necessary to murder people. So, a Member 
from the Ruling Party distored the Police 
Report here. I would like to say that the Chief 
Minister of Bihar and tlie Police 
Administration converted that Police Sub-
division into a Police district overnight in a 
planned manner Ag'ain, the notorious 
Superin-tendem  of  Police vi'as     appointed  
three 

days before that   ghastly   incident   took 
place. '     ' 

The Jotedars ia the    concerned place sent 
telegrams to the Government for th« transfer 
of S.D.O. as he was in favour of Harijins.    
Ultimately, telegraphic      orders were 
issued for the transfer of that S.D.O-. So, the 
entire administration was involvedin a 
conspiracy to evict    these Harijans from 
their lands. In that conspiracy were also 
involved 'he landlords of Bihar, who usually 
indulge     in caste politics.    These landlords 
haVe great    influence    in social economic  
and    political     affairs of that State.   They   
have   their  private   armies.The goondas 
belonging to    these private armies are in 
possession    of    automatic guns.    It  is  a  
fact  that  Bihar  Police  is not in a position 
to face    these    private"' armies.    These   
private   aijmies   are   also receiving 
patron'age from political leaders of Ruling 
Party.   I know that there are Congress  
M.L.As.   in    Bihar    who are having more 
than    20,000 acres of land. So,  one   Hon.   
Member  has  rightly  said that concentration 
of lands in few hands 
will not enable us to distribute lands 
toVandless  people.    Under    the     
situation, 
majority people     will  turn  into  'endless 
agridullural   labourers.    So,   t^ne   landless 
people are justified to protest aganst this 
sort Of economic injustice. 

My Party docs not believe in Politics of 
violence. But we always support democratic 
struggle of people against economic injustice. 
But the Government pay^ scant attention to 
the democratic struggles of people against 
economic injustice. The glaring example of 
that js the incident that took place in Bihar on 
the 19th April, 1986. In order to remedy this 
situation,, surplus lands should bg taken 'away 
from the landlords and thereafter that surplus 
land s'hould be allotted to landless people. 
But the landlords of Bihar are always 
conspiring against hndless people with^ the 
help of Police and Administration and* with 
the ftelp of their private armies. Con-
sequenty, discontent is growing day by day 
among landless people. The incident of 19th 
April, 1986, was purely the result of 
conspiracy of landlords in Bihar. Similar 
incidents of atrocities on Harijans took place 
elsewhere in Bihar as a result of the 
conspiracy of landlords there. 
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Sir, this type of atrocity on Harijans must 
be condemned outright. We demand that a 
Judicial Enquiry Commission under the 
Chairmanship of a Supreme Court Judge 
should t^e appointed by the Bihar 
Government. I again demiand 'hat the Police 
Officer, under whose instructions the 
atrocities on Harijans were committed, must 
be broirght t© book. 

With these words. I conclude, i again 
thank you all the Members of the House. 

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): Mr Narayan Kar, 1 
congratulate you on your maiden speech. 
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SHRI V. GOPALSAMY: You omy exploit it. 

Your own Madam, Shrimali Indira Gandhi, 
exploited it. {Interruptions) 

 
SHRI   V.GOPALSAMY:   Shrimali 
Indira   Gandhi   exploited   the   Belchhi 
incident. _'•     -   . 

SHRI NIRMAL CHATTERJEE: Mr. Yadav, 
whatever has happened has happened. It is only 
an academic affair and there is no point now in 
arguing.   {Interruptions). 

SHRI   RAMANAND      YADAV:       I 
would request you to wait. 

SHRI V. GOPALSAMY; Tne devil is going to 
quote now. 

THE VICE<:HAmMAN     (SHRI 
SANTOSH KUMAR SAHU): Now, Mr. 
Ramanand Yadav. 

SHRI DIPEN GHOSH. Mr. Ramanand 
Yadav, you start quoting what you had said at 
the time ol the Belchhi incident. You start 
quoting from that point 

AN HON. MEMBER. I think now it is 
Yadav versus Yadav'. 

SHRI NIRMAL CHATTERJEE: Sir, may 
I request my friend, Shri Ramanand Yadav, 
to say in the House what he admits in 
private? 

SHRI RAMANAND YADAV: I say, you  
arc  all  vultures.   {Interruptions). 

SHRI DIPEN GHOSH: Mr. Yadav, have a 
look at this volume of debates. It will help 
you to recollect what you have said earlier.  
{Interruptions). 
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SHRI V. GOPALSAMY: You have made a very 
bad case. You are totally confused today.     
(Interruptions) 

SHRi RAMANAND YADAV: Let me have my 
say.     {Interruptions) 

SHRI V. GOPALSAMY: Your Government—
Mr. Siddarth Shankar Ray. {Interruptions) 

SHRI GURUDAS DAS GUPTA: You  are 
totally mistaken.       -  r 

 
SHRI DIPEN GHOSH: It is a political fight.     

{Interruptions) 

SHRI RAMANAND YADAV: It will take a long 
time for you. (Interruptions) 1 will teach you, first, 
parliamentary  etiquette. 
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SHRI DIPEN GHOSH; Our Chief Minister 

will not come down to that level. He will not 
say that the police will help the private 
landlords. On the contrary, our Chief Minister 
has declared that the police will be fighting 
for the peasants, the police will be fighting 
for the workers and not for the landlords and 
the emipioyers. (Interruptions) 

 

SHRI DIPEN GHOSH: Our Government is 
saying that the police will help the workers. 

SHRI GURUDAS DAS GUPTA: 
Police is the paid agent of the land 
lords in Bihar.  

THE VICE-CHAIRMAN     (SHRI 
SANTOSH KUMAR SAHU): No in-
terruptions, please. Let the hon. Member 
speak. Let us hear him. 

SHRI GURUDAS DAS GUPTA: Let there 
be a discussion in the proper way. Let there 
be no accusations or character  assassination. 

SHRI RAMANAND YADAV: You are 
jumping like a  monkey.      . 

SHRI GURUDAS DAS GUPTA: 
On a point of order, Sir. monkey is 
an unparliamentary word. It should 
be expunged. . 

SHRI RAMANAND YADAV: Sir, I 
can  quote  the  British  Parliament. It 
is   not   unparliamentary. 
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SHRI DIPEN GHOSH: Why are you not 
implementing that? 

{Interruptions)  

SHRI RAMANAND YADAV: When Mr. 
M. M. Prasad was Chief Minister, in  my  
State,  the  leftist  parties were 
. . .    (Interruptions).    They never thoaight 
of  implementing   it. 

SHRI DIPEN GHOSH: What is the use of 
talking from housetops when you are running 
the Government here and you are running the 
Government there. Who is preventing you 
from doing that? 

 

SHRI DIPEN GHOSH: Who prevents you 
from land reforms? Who prevents you from 
implementing the land reforms? 
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SHRI VALAMPURI JOHN (Tamil Nadu): 
Mr. Vice-Chairman, boisterous laughs 
unkindest cuts and uncharitable reckless 
remarks sometimes go to prove that Harijans 
in this country receive a raw deal everywhere 
and it is quite shocking that even in the 
highest democratic forum they receive a raw 
deal. 

At the very outset. I would like to know 
ffomi the hon. Minister whether Bihar is, a 
State in India or it is an independent  nation 
because  daily  we 
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receive reports from the press that there are 
armies and I would like to have a categorical 
reply from the hon. Mitii'Ster whether they 
are going to curb this kind of army and 
whether they are going to have any curb on 
this kind of recruitment to the army. 

What has happened in Bihar is no 
thing short of a dastardly act of State 
terrorism. It is infernal massacre; it 
is total conflagration. These happea- 
ings in Bihar are comparable only to 
the colossal terminations of Red 
Indians in the South of U.S. centuries 
back. ' 

I would like to remind the hon. 
Minister that individual terrorism has 
a penal code, the State terrorism has 
got Constitutional protection. Of late, 
I find a kind of consistent departure 
from the line of operation that we 
have witnessed earlier in Bihar. Earli 
er in Bihar and ellsewhere, whenever, 
you find that injustice was perpetra 
ted on the Harijans, it was by the 
landlords against the landless flari- 
jans and again it was police atrocities 
On the farmless people in Bihar. Now 
there is a departure wherein we find 
a kind of shameless collusion between 
the Statte machinery/ and the landlords 
and  bhoomidars  in places like Bihar. 
If we look into the records of both the Houses 
of Parliament in the last 30 years, on so many 
occasions even a debate or a discussion on the 
atrocities on Harijans Jias been withheld and 
has not been permitted even. But today, 1 am 
happy, in the recent past, at least discussions 
in this House— because this seems to be the 
ventilating Chamber—are being allowed. 
Thanks to the Chairman. This seems to be a 
kind of charitable grant of the Chairman. But 
when we see that this highest forum of the 
House, democratic in«titution. discusses atro-
cities on Harijans at the fag end of the day. I 
would say, Harijans have been relegated to 
the oblivion not only in the national 
mainstream but even in this highest forum of 
the counfry. 

I would like to draw the attention of the 
Minister to the fact that in 1982 a total of 557 
Harijan women had been raped in the 
country. This js not my finding; this is an 
answer to Unstarred Question in the Lok 
Sabha. Again, 487 Harijans had been 
murdered and 1356 had been grievously hurt. 
The maximum number of rapes to^ok   place 
io U.P.   and 

[The  Vice-Chairman  (Shri M.  P.  Kau-
shik) in the Chair]. 

the number was 152. In Madhya Pradesh, it 
was f33. In Bihar, it was 77. In Rajasthan, it 
was ^8- I am not quoting the other States 
because the sfanie reply say t'hat in six other 
southern States, it was one each. Incidents of 
crimes against Harijans are definitely on the 
increase, whenever, Harijans are attacked, 
there is police inaction. But whenever there is 
police action, positive action it is against the 
Harijans. This is a criminal and piquant 
situation in whch we find ourselves today. 
The police psychology has not changed. Even 
after so many years of our Independence. 1 do 
not find any change in the police psychology. 
For the last 35—40 years, there jg no change, 
there is no bold departure, even in regard to 
the trainfng of the police personnel, we attach 
mOre fmportance to the physical prowesj of 
the police, than to the mental attributes and 
character. 

It is a very painful and revealing thing that 
^he police constabulary w'nich is being 
drafted from the lowest of the low, the lowest 
rung of the society jn the social milieu, 
undergoes a very radical change in its class 
character and they go and use their lathis, they 
use their bullets against ihe same class of 
people because they are part of the power. 
The police training has not undergone any 
kind of a radical change in consonance with 
the changing times. I remember an occasion. I 
was a student of the Law College jn Madras. I 
was a student leader, I was asked to tender 
evidenco before the Police Commission 
headed by Shri G. Parthasarthy in 1972. He 
asked me a pertinent question. He quoted the 
statement of the late Prime Minister, Shrimatj 
Indira Gandhi, who saTd "police are the 
friends of the law abiding neople. but they are 
the enemies of criminals'. He asked    me 
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Would you agree with this?' I remember, I 
told him, 'I agree with the first part of the 
statement; I cannot disagree at '^^^' but I 
cannot agree with the second part of the 
statement' because •' i^ a different postulate 
on a shifting sand. Why? Police may be the 
friends of t'he law-abiding people. But police 
Can never in this country be *he enemiej of 
criminals. They can be enemies of crime but 
not of criminals because criminals are, after 
all, s-ocial by-products. It is circumstance 
which makes a person a criminal. Sin is diffe-
rent from a sinner. Crime is different from a 
criminal. When this kind of knowledge of 
jurisprudence, when this kind of management 
of police in developing countries has 
undergone a radical and vasft change, why no 
tangible action h\K been taken jn this country 
to c'nange the psychology of the police. This 
is unfortunate. 

Here, I would like to make only three 
suggestions Unli] and unless Government 
takes long-term measures, I do not thing they 
car contain this kind of inhuman atrocities On 
Harijans. The first thing to which I would like 
to draw the attention of the Government is 
that the States which have not set up special 
courts for trying c'ases of atrocities and 
crimes against Harijans, should come forward 
and set up special courts. Here I would like to 
drive home the truth that Tamil Nadu is one 
of the first Governments in the country which 
hag gone in for the • formation of special 
courts to try the oflenders against Harijans. 
This w'as done in the year 1983. Secondly, 
the question of land should be settled once 
and for all. This question should he settled. 
For whom, to whom the land belongs? Is it to 
the one who possesses it or to one who- has 
been deprived of it? Bihar is the only 
unfortunate Statg in the whole country 
wherein we find that there is a legacy of 
permanent settlement introduced in 1793 by 
CornvVallis. NQ land reform worth the name 
has been taken up in Bihar and that is why all 
these problems have cropped up. Thirly, any 
re-" 

lig>.3n that not only accepts caste hierarchy 
but which justifies internal divisions 
simmering into group violence has a potential 
for promoting fatalism. Fatalism has very 
high shoulders on which sits the ila!ioi)s' 
ethos comrnitted to status quo. T'ne caste 
system in Bihar and elsewhere is only a 
manifestation of the simmering disensions in 
a society like ours. (Time bell rings) Sir, you 
have to be charitable. For others, you have 
allowed fifteen-twenty minutes. Why thij 
discrimination? 

THE   VICE-CHAIRMAN  (SHRI  M.P. 
KAUSHIK):  Please  sit  down. 

SHRI VALAMPURI JOHN: I will not sit 
down.    This is uncharitable. 

THE VICE-CHAIRMAN (SHRI M.P. 
KAUSHIK): Please ''^ten to me. There are  
seven  or  eight  speakers  more. 

SHRI VALAMPURI JOHN: Let ihere be. 
You have to be charitable. You have allowed 
other speakers fifteen-twenty minutes. Why 
are you not allowing me? This is not the fist 
time that you are doing this. Let there be 
hundred speakers, let, there be thousand 
speakers. Why have two different standards 
(Interruptions). 

THE VICE-CHAIRMAN (SHRI M.,P. 
KAUSHIK): Please sit down. I am on my 
legs, please sit down. There are 7 to 8 
speakers still and the time allotted is two 
hours and thirty minutes. I will request the 
hon. Members not fo take more than five to 
six minutes each. I would like to givg enough 
time to the Minister to reply and if this is 
done, as the time stand at the present moment, 
it will take more than three hours. 
(Interruptions) I am sorry, T have got to tell 
you very frankly that the Members must 
cooperate. They should comnletg whatever 
they have t.D   say   within   five   to   six   
minutes  each. 

SHRI     VALAMPURI      JOHN:   I  do 
agree with you but my submission is that you 
should have UjCd the same yardstick for all. 
Why different yardstick ft»r me? This 's the 
biased attitude, this '^ sermonising. 
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SHRI V. GOPALSAMY: Others have 
been allowed to take more than    20 to 
25 minutes He has taken only five to ;&ix ' 
minutes and he is saying such good  things. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK) He has aheady taken ten 
minutes. 

SHRI VALAMPURI JOHN: Why are 
you partial to me oaly? For others you 'nave 
allowed more time. What is the vahd reason 
for you IQ ask me to sit down? 
{Interruptions). i do accept what you are 
saying. I um going to wind up, but why    in 
my case alone? 

THE VICE CHAIRMAN (SHRI M.P. 
KAUSHIK): It is in the case of all. 
(/nterruptions). I am iorry, I cannot help it. 

SHRI VALAMPURI JOHN: I do accept 
thai there is limited time, but why a 
dififerent yardstick, you are using for nie 1 
cannot understand. I am winding. I have 
taken it as an insult and I am gomg to take it 
up. 

Sir George Birdwcod has averred, "So long 
as the Hindus hold to the Caste system India 
will be India; but from the days they break 
from it, there will be no more India. That 
glorious peiiinsula wiil be degraded to the 
position of a bitter 'East End' of the Anglo-
Saxon Empire." Whe« he »did it. tie said 't 
with all the venom. It was PanJit Jawaharlal 
Nehru who retorded, "with caste or without it 
we have long been tiegraded to that position 
in the British Empire." But I do not find the 
same kind of blowing spirit today in I'ne 
power wheels. As long as there a rshgious 
sanction for the caste system in Hinduism, 
you cannot stop this kind of a m'asg killing, 
mass carnage in Bihar or elsewhere. Sir, in 
Karamchedu in Andhra Pradesh in the last 
December, 1985 when there was a kind Of a 
killing of a lesser magnitude Shrimati Ram 
Dulaii Sinha visited the particular placg and 
said that t'his Telugu Desam Government had 
no lustification to remain in power. Now I 
would I'ke to    ask Shri Ram Niwas Mirdha, 
when 

she s'aid that there was no moral justification 
for Telugu Desam Government to continue 
in power for a cime ol ieser magnitude than 
Ais, what has h« got to say about this today. 
Again you are having double standards. 

I would like to add t'hat there is enough 
'anger amongst the Harijans but that anger is 
divided among the Harijans, ihe Scheduled 
Castes and Scheduled Tribes because of the 
geographical limitations, of the different 
linguistic States, because of the economic 
compulsions, because of the political reasons 
and that is why your institutions, your 
cstablisliiments and your Government jj safe. 
But 1 warn this Government that a day will 
come when they will extricate themselves from 
the morasse when all the institutions that you 
have been ntirturing from the days of 
Mahatmaji and Jawaharlal Nehru, wiU go 
down, because enough anger 's I'iiSre but only 
because the anger is divided that^ you are safe. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): Shri Mahendrg Prasad. Please 
be careful about time. 

SHRI MAHENDRA PRASAD (Bihar): 
Sir, I come from the area where atrocities 
have taken place and therefore, I may be 
made an exception to this rule. 

Mr. Vice-Chairman, Sir, there was a swan 
wi.h two mouths. The swan chanced to get a 
sweet fruit and ate it merrily with only one and 
the same mouth. The second mouth got jealous 
Of the fruit-eating first mouth and out of anger 
ate pois.on to teach the swan and the first mouth 
a lesson. The swan died because of t'ne poison 
eating of the second , mouth and with the death 
of the swan \ died both the mouths, including 
the one which could not get the fruit and ate the 
poison. The other day I saw some honey in a 
plate at one of my friend's house. So many 
greedy flies came to eat the honey and in the 
process got themselves entangled in the sticky 
honey and died. The flies d'd not deserve the 
honey because they had not worked hard for the 
honey. = 
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Sir, the jealousy of the Opposition par-tiei 

against the party in power is forcing them to 
commit suicide. Their greed to come to power 
W any means, fair or foul, it making them 
entangled in a tricky cobweb of death, to 
extricate from which will b» *n impossibility. 
Their unieemly haste and hunger to come to 
power by hook or by crook are making th«n 
unhesitant In swallowing even deadly 
poisonous snakes and scorpions. The magic 
of power i» too captivating for them to 
distinguish good from eril and holy from 
unholy. Our friends in the Opposition, in their 
anxiety to come to power, aro prepared to hug 
even willy wolves. 

Sir, I pity my friends on the Opposition 
benches on their lack of knowledfe of the 
incident in discussion and the area in which 
this unfortunate but inevitable incident has 
occurred. Sir, at this juncture I am reminded 
of the holy words of Jesus Christ at the time 
of His Cru-cification. He prayed to God in 
defence of His perspecutors and said; "Lord, 
forgive them; for they know not what they are 
doing". Our friends in the Opposition do not 
know what crime they are doing against 
democracy, civilization, orderly existence of 
our society and against themselves, the values 
they proclaim to cherish, by condemning the 
police firing et Arwal and thus supporting 
extremism and forcible and violent take-over 
of administration by mentally and 
ideologically deranged and anti-social 
criminal elements. 

Sir, if there is only one action during the 
last over nine years, the years which) have 
seen both the Congress and the Janata 
Governments, for which the Government of 
Bihar should be praised and appreciated, it is 
the action under discus-tion in this House in 
which several extremists and anti-social 
criminals were killed in police firing at Arw.il 
in Gaya district of Bihar. If the history of the 
struggle to saTe democracy and the history of 
finding solution of a problem through de-
mocracy and the history of finding solution of 
a problem through democratic »nd 
constitutional means is written in future, the 
incident of Arwal will be and llk«i|ld ht 
written I'n silvar Iett«r8 if aot 

in golden letters. Had there been no action 
such as has been taken at Arwal, or if similar 
actions are not taken in future to meet similar 
situations and to retaliate lawlessness and 
state of "no government" in the extremist-
afifected or the socalled Naxal-aflected areas 
of Bihar, tomorrow will show that there is no 
government in Bihar. During the last few 
years there is hardly any government 
functioning in the Naxal-affected areas of 
Bihar, especially in Gaya, Aurangabad, 
Bhojpur, Nalanda, and Patna districts and 
more especially in Jehanabad sub-division of 
Bihar. There are several Senas functioning in 
these areas. In such a situation there can be 
either only a Government Sena or the other 
Sena. ITiere cannot be a co-existence of the 
two Senas. A government is worth no name if 
it succumbs and surrenders and allows the 
existence of Senas other than its own Sena or 
force. A government has got no legitimate or 
moral right to rule if it fails to protect the life 
and property of its citizens from barbaric, 
anti-national and violent criminal forces. 

THE VICE CHAIRMAN (SHRI M. P. 
KAUSHIK)- Please conclude your speech 
now. 

SHRI MAHENDRA PRASAD: Sir, what is 
happening in the Naxal-affected areas of 
Bihar is negating the government and their 
right to governance. A Government worth its 
name should be ashamed if it allows the 
sordid acts that have been happening in the 
Naxal-affected areas of Bihar. (Time bell 
rings) It is beyond words to describe the 
pathetic plight of the people of that area. It is 
unbelievable.   (Time  bell  rings). 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): The hon. Member is requested 
to  resume bis seat. 

SHRI MAHENDRA PRASAD; I am. just  
concluding. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): Mr. Radhakrishna. I have called 
the next speaker. Now yon please tak« your 
Mat. 
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SHRI MAHENDRA PRASAD; The cx- 
treini4 organizations, by whatsoever name 
they are known, are indulging in the worst 
type of terrorism and crime. {Time bell 
rings). They are indulging in wanton mur-
ders... just two minutes, Sir... brutal killings, 
robberies, dacoities, blackmail, rape... 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): Nothing will go on record. 
Please s't down. 

SHRI PUTTAPAGA RADHAKRISHNA 
(Andhra Pradesh): Mr. Vice-Chairman, Sir, 
at the outset I agree with my friend, Mr. 
John, that we do not find that emotion, that 
seriousness and that spirit with which we 
should have debated this heart-burning 
incident in Bihar. Mr. John has also referred 
to the Karamchedu issue in  Andhra Pradesh. 

Sir, last year there was an incident in 
Karamchedu village in which some caste 
Hindus haras ed Harijans, attacked Hari 
jans and killed some Harijans. Also there 
was some damage to properties of Hari 
jans. But, On receiving the information, 
our Chief Minister, Mr. N. T. Rama Rao, 
had gone to the spot and immediately 
ordered a judicial inquiry into the matter. 
Hg had ordered for the immediate arrest 
and prosecution of the offenders. He had 
a'so arranged for all types of relief works 
for the victims there. But here in Bihar 
it is totally absent. With a great burden 
of heart an^ pain I have to say that 
some friends have nO pa'n for this in 
human and barbaric incident; they have no 
sympathy for the victims there. They are 
humorous! jf talb'ng about it.  

Sir, this incident is an altogether different 
thing. Of course, such incidents have 
become ^^^ order of the day. Nowadays 
there is not a single day on which we do not 
hear of harassment of Harijans. GirMans and 
some other poor people somewhere in the 
country. But this Bihar is'ue is an altogether 
different thing. I don't find any Government 
functioning there. 1 do not know whether 
there is Miy Government  there  established  
under 

the Constitution of India. I do not think there 
ig any Government properly functioning there 
fOp the people, elected by the people. I came 
to know that there are a number of Senas 
operating in Bihai State, namely, Lorik Sena, 
Bhoomi Sena, Kuer Sena, Brahmarshi Sena, 
Azad Sena, Srikrishna Sena. Samajwadi 
Krantikaii Sena, Shoshit Samajwadi Sena, 
Dalit Sena, Lai Sena, etc. Among these, two 
Senas, namely, Lorik Sena and Bhoomi Sena, 
are defending and working for the landlords. 
They are going hand in hand with Government 
administration. They are patronized by the 
politicians, rulers of that State. Sir, they are 
given gun licences, they are provided with 
police protection and police collaboration. The 
police and the private armies are going hand 
in hand and harassing and ki'.ling poor people, 
mostly  Harijans, Girijans and  Adivasis. 

SHRI DIPEN GHOSH: Raping women. 

SHRI PUTTAPAGA RADHAKRISHNA; ST, 
there is another thing. I need not £ive the 
statistics, but there is much surplus Government 
land there >n the = State and, if not the entire 
land, at least 90 per cent of it is encroached 
upon by the landlords and for the protection of 
their encroachments they have been maintaining 
these private armies. The Government is not 
coming forward to evict the encroachments and 
distribute the land to the landless poor in the 
State. These private armies are not only 
protecting the properties of the landlords—these 
feudal* —hut they are also creating and 
fomenting communal sentiments there. TTiey 
are working up communal sentiments and 
communal violence is alse taking place there. 

There are six districts in Bihar, namely, 
Patna, Bhojpur, Rohtas, Gaya, Nalanda and 
Aurangabad. declared as disturbed areas. They 
declared these areas as dlv tnrbed areas on!v to 
kill Harijans there, only to kill the poor people 
there, those • who raise their voice against the 
oppression and suppression by the feudals. 
Otherwise, what is the fun of giving gun lic-
ences to landlords and their agents and what is   
the fun of allowing reomitment 
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[Shri Puttapaga Radhakrishna] and 
maintenance of these private armies? In these 
disturbed areas anybody whom they want to 
kill they will kill and afterwards call them as 
Naxalites. What is Naxalism? We know what 
is Naxalism, where it did come from. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK):  please   conclude. 

SHRI PUTTAPAGA RADHAKRISHNA; 
Let me speak, Sir. What ii there? I   will  take 
only  two more minutes. 

We do not know how many peop'e were 
killed in this particular incident. The S. P. of 
Jahanabad himself has declared that 20 people 
were k'lled there. And some voluntary 
organisations have declared that a hundred 
psople were killed. The former Chief 
Minister, Dr. Jagannath Mishra himself, it has 
appeared in the pres?, sent a telegram to the 
Prime Minister stating that seventy persons 
were murdered in the incid»nt. Anyhow,, it 
may be 70,100 Or 20, whatever it may "be, it 
is a big number of persons who were killed by 
the police. The incident, the harassment was 
sponsored by the Government. It was not a 
clash between one community and another. It 
was Government sponsored. The Government 
sponsored the police to kill the Harijans to put 
down the workers there. These offenders, 
these feudals will have to pay for this. Sir, I 
am sure that one day or the other... 

1.. VICE-CHAIRMAN (SHRI M. P. 
KAJ^HIK); Please take yoar seat. 

*nFrRT PtmrAPAOA RADHAKRISH-
NA:  Only one minute. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): No please. 

"JHRl PUITAPAGA    RADHAKKISH- 
NA: I am sure, one day what Karl Marx.. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): He will not go on record. Please 
sit down. 

SHRI  PUTTAPAGA    RADHAKRISH 
NA:*  

.*Not iNJOfded. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): Dr. Kailash Pati Mishra. I will 
not be able to give you more time. Please be 
careful. 

 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): I cannot help you. The Oppo-
sition has already taken more time than 
allotted to them. 

SHRI V. G0PAI.5AMY: Today you are ijj 
a very serious mood. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): I cannot help it. Everybody has 
to go. The time allotted is only two-and-a-
half hours. Practically two hours are over. 

Please take six minutes and conclude. Sir 
speakers plus the Minister are there. I cannot 
help it. Only three persons have spoken from 
the Treasury Benches. The rest of the 
speaker^ have been from the Opposition side. 
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SHRI S. W. DHABE (.Maharashtra): Mr. Vice-
Chairman, Sir, the question is of very serious type 
and it is not a matter of one P^rty or the other but 
it is really a national issue which we are 
discussing—'Atrocities on Harijans'. The entire 
national press has said, the story of encounter 
with outrage given by the Bihar Police is not 
re.iabie and is totally wrong. What happened on 
19th April at Arwal village in the Jahanabad iub-
divis.on of Bihar's Gaya district Was a deliberate 
attempt to kill the people to deprive them of their 
legitimate right. The Harijan group had gathered 
to protest against their eviction from a plot of land 
in ttie village and that shows the theory of 
encounter Was totally wrong. Not only that 
people are killed there but the estimate of the 
national press shows that more than 100 persons 
are butchered every month in the nine districts of 
North Bihar which are particularly prone ^° this 
kind of violence. Apart from this estimate, the 
primary reason for this carnage appears to be 
because they are asserting their rights for 
minimum wages and get their land. That i- why 
atrocities are taking place. In the 20 point 
economic programme a'so, the Government is 
committed to it. The Government has pledged this 
thing to the woikers but it has not created 
infrastructure for implementation of it or about 
landless so that such things can be avoided. 
Similar th'ng is happening in the land reforms. 
We talk of land reforms but here too, it is a 
question of implementation. There is no political 
will to implement the safflg and these contradic-
tions are tailing place and Harijans are killed. As 
said by late Dr. Lohia, it has been   always   the   
practice   that  wherever 



[Shri S. W. Dhabe] kiliings take P^^e, 
there must be a judical iaquu-y but tpd^V. it 
ii said thai oiunoer oi Mi's have made a 
representation to the President ot India that a 
juoicjai inquiry shouid be set up but nothing 
has nappene^i sO iar. 1 would like to ask the 
hon'oie Minister whether the Uoverumcnt ot 
india wdl direct a judicial inquiry to be set up 
in this Harijans lul.ing.? 1 would also like to 
know from h.m as to what version is correct? 
Then alone the people will be able to know 
about it. Secondly, if the police is res-ponsioe 
for th^s, if the otficers are responsible, what 
action has been taken against them by the 
Bihar Goveriuiient? It seems that no positive 
action no stringent action has been taken 
again-t them. At least thjy should have bfen 
suspended or dismissed from service for these 
atrocities which they have committed on ^ 
Harijans. 

Thirdly, these incidents have become a 
day-to-day occurrence. It is happening in 
many parts of the country. Especially in the 
Hindi belt, where the feudal system still 
exists, there are more atrocities on Harijans. 
When such incidents are occurring, why 
should it be a matter of debate every time in 
the House? Has the Home Ministry is-ued 
any guidelines to the State Governments at to 
what shou.d be done whenever such 
incidents, such atrocities on Harijans, t^k^ 
place, whether an enquiry should be made or 
cot? Do you get reports on this  matter or not? 

Lastly, I would like to know whether there 
is any monitoring in the Home Mini try On 
such incidents occurring in the country, 
especially arising out of the implementation 
of their own 20-point programme, of giving 
la:id (o the landless and ensming payment of 
minimum wages. The national press has said 
that this incident took p'ace not only because 
of the eviction from the plot but also Because 
or their demand for getting minimum wages. 
If this is the price that tliese workers have to 
pay simply because they are asking for higher 
wages, T think the Govem-mem has a greater 
responsibility to be strict in this matter. I 
would like to ^T\ow from the Home Minister, 
who is a 

very experienced administrator, what gui-
delines have been issued to the State Gov-
ernments and whether there is any monitoring 
on this aspect.    Thank you. 

SHRI V. GOPALSAMY; Mr. Vice-
Chairman, Sir, I rise to condemn the 
unjustifiable, barbarous, criiel police firing in 
wiiich more than 50 innocent Harijans were 
killed. Thg birth-place of Buddha and 
Mahavir has been turned into & slau-gher-
house of. Harijans. Sir, like the Mafia gangs 
o^ t^e United States originating from Sicily in 
Italy, the feudal lords in Bihar are operating 
their private armies to crush, to massacre 
innocent agricultural labourers, particularly 
Harijans. It is like the days before Sun Yat 
Sen when the warlorcfs were doing the same 
thing in China. It is a shame. Now in Bihar if 
you say that they wanted to grab land, are you 
going to justify that when they want to grab a 
j)iece of land to earn their bread and butter, 
the State Government til rough its machinery 
can grab away their precious livis? Sir. 
Naxaiism is not crimi-xiiiUty, It is a socio-
economic phenomenon. an outburet due to 
their socio-economic conditions. When the 
Harijan youths are being looked down upon, 
when they are not treated like human beings 
wherever they go, when they are treated like 
dirt, worse than cattle, due to frustration, 
justifiable frustration, they take up arms. This 
problem cannot be solvfed by bullets. In the 
name of fake 'encounters', these youths are 
being killed not only in Bihar but in many 
parts of the country. Therefore, may I ask the 
Government; why do you hesitate to order a 
judicial eiqu'ry by a sitting Supreme Court 
judge, if you are innocent? I charge that the 
Government run by the Congress Party is 
supported by these feudal lords who are 
operating private armies. On the 22nd of July, 
1977, the Congress (H Members of Par-l-
ament thundered on the floor of this House 
demanding the rcMgnation of the Janata Party 
Government over Be'chi incident. In the same 
State of Bihar now this massacre has taken 
place. What is happening today? And when 
the Belchi massacre took place. Madam Ind'ra 
Gandhi went there, sitting on the back of an 
elephant.       What  for? Mr.     Ramanand 
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Yadav said, "Just to make political capital". 
Who? Madam Gandhi exploited the situation 
to make political capital out of it. If you are 
really sincere, why then has the Prime 
Minister not visited Arwal to console the 
bereaved families? when the Belchi incidents 
took place in the sairie State of Bihar, Madam 
Gandhi went there. What prevents you now to 
take action, to go there and console the be-
reaved families? So, you had only shed 
crocodile tears in 1977. Therefore, if you are 
innocent, if you are interested in protecting 
the Harijans, then take action to instruct the 
State Government to order a judicial inquiry 
by a sitting Judge of the Supreme Court. 
(Time bell rings) Since you have rung the 
bell, okay, I am concluding. 

SHRI CHITTA BASU (West Bengal): 
Mr. Vice-Chairman, Arwal massacre is 
an unprecedented, premeditated, brutality 
unleashed and perpetrated by the Bihar 
Police. This is nothing short of a killing 
spree by the trigger—happy police of 
Bihar. This massacre. I am sure the 
House will agree, and whether the House 
agrees or not. I would expect the hon 
ourable Home Minister to agree, far ex 
ceeds the enormity of the brutalities per 
petrated i" Belchi, perpetrated in Parasbi- 
gha, perpetrated in Narayangarh. It was, 
if you go into the facts of the case, a 
pre-med'tated action: it was well-orchest 
rated and it was in cold blood. I do not 
like to narrate the incidents, how the 
moTders took place gt Jahanabad speed. 
This should be an eye-opener. I appeal 
to the Government tbat this massacre 
should be taken as an eye-opener and the 
Government should study the matter in 
its correct perspective. The' root causes 
for this kind of a massacre should be id 
entified. According to me. the root cause 
of thi^ kind of a massacre is the much 
vexed problem of land distribution in 
Bihar, not fO mention others. Feudalism 
exists in its ugliest form in Bihar. 1 can 
give fo many instances. I^and reforms 
aiven a decent burial in that State. T 
hav» eot in mv possession a report where 
T find fome of the rul'ng party Ministers 
—I do not mention the names—are still 
In possiBSsIon of more than 2000 acres of 
376 RS—11.  

land; some Congress members who contested 
the last election are in possession of several 
thousands of acres of land. Xtoes it not 
constitute a decent burial of land reforms? 
Docs it not say a goodbye to the 20-point 
programme which includes land reforms? 
That is the basic problem. The Home Minister 
might be knowing, there was a report prepared 
by the late lamented Shri Yashwantrao 
Chauhan, the then Home Minister of this 
country. It is a very significant report. I would 
request the Minister to bring out that report. 
Here 's another report by one Uttar Sen Gupta 
published in the Telegraph of 1-5-86. Here, 
Sir, there are hints to say that this massacre 
was "the outcome of a high-level conspiracy 
hatched to eliminate the peasant organisation 
in Bihar,'' It has further hinted to say that "the 
Chief Minister had promised the landlords of 
Patna-Gaya districts to get rid of the Naxalites 
and the peasant revolt in the region". This is 
enough now. What in conclusion, I would like 
to ask is this: Is it impossible for the 
Goverrunent to ban the so-called Senas? Does 
the Government not possess the necessary 
laws in this respect? When they can ban many 
other organisations, when they can declare 
strikes as illegal, what prevents the 
Government from declaring the Senas as 
illegal organisations? 

Then, Sir, the second important point, a 
very important point, which has been raised in 
this debate is the collusion between the 
private tccmy and the police administration. 
That means total State violence. State 
violence has got a meaning and that meaning, 
I think, the Home Ministry should take note 
of. Do you want to unleash State violence and 
thereby suppress the legitimate struggle of the 
pea.sants and the agricultural workers? If that 
is so, then it is you who are inviting a greater 
disaster and this House should take note of it. 
The question of instituting a judicial inquiry 
has got much importance in the. sense that 
there are guidelines in respect of Harijans. 
The National Integration Council had discus-
sed it and it has a'so framed certain guidelines 
wherein it jirovides that immediate inquiries 
are to be held wherever there arc atrocities on 
the Harijans of this 
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[Shri Chitta Basii] 
nature. If the Government does not agree to 
these proposals, il it does not agree to having 
a judicial inquiry, does the Government then 
purpose or accept the proposal to have a 
Houie committee for this purpose? After all, 
Members belonging to different parlies, 
different shades of opinion, can go and visit 
the place, im< derstand the problem, find out 
who was responsible and who wer© the 
culprits, bring those offenders to book and 
jecom-mend some long-term measures also. 
Would the Government agree to this very 
simple proposal of having a committee of this 
House constituted for this purpose? 

Lastly, Sir, I would only say that banning of 
these Senas is very important and the 
declaration of the IG of Police that he will 
suppress these people with the help of the 
private army is wrong and it is illegal. If he 
has said this, he has done an Ulegal thing. A 
Governinent ofB-cal or a police official 
cannot make such illegal utterances. He 
cannot make such an utterance that the police 
administration in Bihar would take recourse to 
the private armies to deal with these people. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): Now, the Minister. 

' SHRI GURUDAS DAS GUPTA: Mr. Vice-
Chairman, Sir, I woiild like the Minister to 
tell us first whether there is going to be a 
judicial inquiry by a Supreme Court Judge. 
We want a clear-cut reply from th« Minister. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): Please sit down. I have called 
the Minister to teply w>w. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): Sir, according to 
the information received from the 
Government of Bihar, there was a dispute 
over a piece of land in Jehanabad in the 
district of Gaya in Bihar between one Shri 
Ram Prasad Rajak and one Shri Bharat Sahn. 
The dispute over the land was settled in 
favour of Shri Rajak, a member of the 
Scheduled Caste, by tbe SDO, 

Jehanabad in 1985. Shri Bharat Sabu, an 
^cttre member of t^s Kisan Mazdoor 
Sanghram Samiti, was, however, not sati*-
fied with the settlement and he proclaimed 
that he would not able by the verdict of the 
Government of Bihar, but would respect the 
decision taken by the Kisan Maz-door 
Sanghram Samiti. The Kisan Mazdoor 
Sanghram Samiti, the extremist fact-tioa, had 
given a call... 

SHRI DIPEN GHOSH; Mr. Vice-
Chairman, Sir, I would like to know whether 
the inquiry, on the basis of which he is 
reading out now, was conducted by a Central 
agency or by the State Government. 

SHRI RAM NIWAS MIRDHA; Please 
listen to me. 

SHRI  DIPEN   GHOSH:  There  is  no- 
thing new in it. 

SHRI RAM NIWAS MIRDHA:... (/n-
terruptions) The Kisan Mazdoor Sangram 
Samiti, an extremist faction had given a call 
for grabbing the land by force on-19-4-86. To 
meet the situation, the Administration had, 
therefore, made necessary arrangement"! for 
checking aggicssio.i and for maintenance of 
peace. Section 144 was promulgated in ths 
area. The Deputy Superintendent of Police, 
Jehanabad and a senior Magistrate from 
Jehanabad along; with a posse of latlii|tear gas 
and armed force was deputed. Preventive 
arrests were also made around noon on 19-4-
86. . 

At about 2.30 p.m. on J 9-4-86, about 600 
— 700 activists of Kisan MaZdoor Sangram 
Samiti, armed with lethal weapons, violated 
.section 144 anj organised themselves in 
demolishing the boundary wall erected by 
Shri Rajak, Despuic warning, they indulged 
in brick-batting and attacking the     
policemen.  {Interruptions) 

 
SHRI DIPEN GHOSH: What is he reading? 

Let us know. (Interruptions) 

AN HON. MEMBER. H^ is holding a brief 
for ..{Interruptions) 
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SHRI DIEPN GHOSH: It is not expected 
of a Union Minister 3f State for Home 
Affairs to read out a statement written by 
zamindart in connivance with; the police. 

SHRI SITARAM KESRI: You can talk 
anything you like. But please bear. 

SHRI DIPEN GHOSH: la that case, will 
the hon. Minister agiee to constitute a 
Parliamentary Conunittee? (Interruptions). 

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU):  in the Chair. 

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): Please hear him. 

SHRI RAM NIWAS MIRDHA: The 
bursting of tear gas shelh and fire of two 
rounds ordered by th© Magistrate on duty 
proved ineffective, police re-inforce-ment 
were requested and the police force came back 
to the Thana premises with eight arrested 
persons. 

The Superintendent of Police, JShatnr-bad, 
together with re-inforcement jcachcd the 
place around Library at about 4 p.m. 

SHRI GJ RUDAS DAS GUPTA; How 
many policemen injured? 

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SHAU): Let him finish, Mr. 
Das Gupta. You cannot interrupt always. 
Please sit down. 

SHRI RAM NIWAS MIRDHA: While he 
was trying to control the situation, some 
persons from the mob attempted an assault by 
axe but the Superintendent of Police escaped 
by ducking. Sensing threat to the life of the 
Superintendent of Police, the Armed Police 
opened lire resulting in otje casualty. The 
rumour that the SP has been killed, however, 
gained prominence and the mob surroimded 
the Thana and, while demanding the release of 
the arrested persons, attacked the Thana sie-
mises, 

SHRI GURUDAS DAS GUPTA: Basi-
cally wrong.   Absolutely false. 

SHRI RAM NIWAS MIRDHA: They 
resorted to firiiig through illegal arms causing 
Immediate danger to public property and 
peace. On Magistiate's order, the notice 
returned the fire resulting ia 11 deaths. 

SHRI DIPEN GHOSH: We are not 
prepared to listen to bunkum. This is all 
bunkum.  (Interrupttom:) 

 

SHRI GURUDAS DAS GUPTA; He is 
givmg a police report 

SHRI  B.  SATYANARAYAN   REDDY 
(Andhra Pradesh): On a point of ordei. 2ir, 
when the Minister has beard the speeches of 
different speakers fiom this House, he is 
expected to give replies to the various points 
raised by the Members. But he is reading. 

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): Now, 1 may leli 
you that let him finish it. How can you say 
whether he has replied to your pointi or not?   
Please have the patience. 

SHRI RAM NIWAS MIRDHA: Twenty 
persons were injured who were rushed to 
Patna Medical College Hospital. Later, 10 
more died in Hospital. Nineteen police 
personnel were injured, two of wliom re 
ceived gun-shot injuries. Forty-four pe* 
sons weie arrested and a large number of 
traditional weapons, one illegal rifle and 
3 country-made pistols and a numoer of 
live ammunition were recovered. A casfjf 
has been instituted against 47 persons un 
der sections 147|148|149ll881337l323l 324] 
447|379|511|307| and 353 IPC and Section 
25-B|27 of Arms Act. It is imder investi- 
gaation. .     . ^ 

Out of 21 persons who died, 14 have been 
identified and 7 are yet to be identified. 
(Jnterruptions) 
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SOME HON. MEMBERS? W« are not 
prepared to hear all this.  (Interruptions) 

THE VrCE-CHAIRMAN (SHRf SAN-
TOSH KUMAR SAHU J: After ih«s speech 
you can ask for clarifications, iInterruptions) 

(At this stage, some hon. Members leif the 
Chamber) 

SHRI   RAM     NIWAS       MIRDHA: 
Amonsst the dead, six are Harijans     and 
eight non-Harijans with extremist    back-
ground. Amongst the    dead, one is also a 
Muslim.     The State Government have" 

also ordered an inquiry into the incident by 
the Member, Board of Revenue, Bihar. It is 
not a case of Harijan atrocities. It is basically 
a law and order problem, which is the 
concern of the State Government. Therefore, 
nothing needs to be done on the part of the 
Government of India. 

THE VTCE-CHATRMAN (SHRI SAN-
TOSH KUMAR SAHU)- llie House stands 
adjourned till  11  A. M. tomorrow. 

The House adjourned at thirty five 
minutes past eight of the clock till 
eleven of the citwk on Thursday, the 
8th May, 1586. 
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